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 (10)

 (11)

 (12)

 (13)

 (iii)  A  copy  of  the  Review  (Hindi
 and  English  versions)  by  the
 Goverment  -on  the  working
 of  the  National  Cooperative
 Development  Corporation,
 New  Delhi,  for  the  year
 1984-85.

 A  statement  (Hindi  and  English
 versions)  showing  reasons  for

 delay  in  laying  the  papers
 mentioned  at  (9)  above.  [Placed
 in  Library.  See  No.  LT  2529/86]

 Gi)  A-copy  of  the  Annual  Re-

 port  (Hindi  and  _  English
 versions)  of  the  National

 Cooperative  Union  of  India,
 New  Delhi,  for  the  year
 1984-85.

 (ii)  A  copy  of  the  Annual
 Accounts  (Hindi  and  English
 versions)  of  the  National

 Cooperative  Union  of  India,
 New  Delhi;  for  the  year
 1984-85  together  with  Audit

 Report  thereon.

 A  copy  of  the  Review  (Hindi
 and  English  versions)  by  the
 Government  on  the  working
 of  the  National  Cooperative
 Union  of  India,  New  Delhi,
 for  the  year  1984-85.

 (iii)

 A  statement  (Hindi
 versions)  showing  reasons  for

 delay  in  laying  the  Papers
 mentioned  at  (11)  above.  [Placed
 in  Library.  See  No.  LT  2530/86].

 and  English

 (i)  A-copy  of  the  Annual  Re-

 port  (Hindi  and  English
 versions)  of  the  National

 Cooperative  Housing  Federa-

 tion  of  India,  New  Delhi,
 for  the  year  1984-85.

 (ii)  A  copy  of  the  Annual
 Accounts  (Hindi  and  English
 versions)  of  the  National

 Cooperative  Housing  Federa-

 tion  of  India,  New  Delhi,

 for  the  year  1984-85  together
 with  Audit  Report  thereon.

 A  copy  of  the  Review  (Hindi
 and  English  versions)  by  the

 Gii)
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 Government  on  the  working
 of  the  National  Cooperative
 Housing  Federation  of  India,
 New  Delhi,  for  the  year
 1984-85,

 (14)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for
 delay  in  laying  (16  papers
 mentioned  at  (13)  above.  [Placed
 in  Library.  See  No.  LT  2531/86]

 12.08  hrs,

 ESTIMATES  COMMITTEE

 (English)

 Twenty-eight  Report  and  Minutes

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneshwer)  :  Sir,  I  beg  to  present  the
 Twenty-eighth  Report  (Hindi  and  English
 verions)  of  the  Estimates  Committee  on
 the  Ministry  of  Transport-Department  of
 Surface  Transport-Congestion  in  Ports,
 and  Minutes  of  the  Sittings  of  the
 Committee  relating  thereto.

 STATEMENT  RE.  NATIONAL  EDU-

 CATION  POLICY,  1986

 [English]

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  EDUCATION  AND
 CULTURE  (SHRIMATI  SUSHILA
 ROHTAGI):  The  document  entitled
 ‘‘Challenge  of  education—a  Policy  Pers-
 pective’’  was  placed  in  the  Lok  Sabha  on
 20th  August,  1985.  This  paper  was  dis-
 cussed  in  the  House  on10,  11  and  12
 December,  1985.

 There  was  a  nation-wide  debate  on
 issues  relating  to  Education  Policy.  After
 taking  into  consideration  the  outcomes  of
 the  debats  and  various  other  communi-
 cations,  the  ministry  of  Human  Resource
 Development  has  prepared  a  document  :
 National  Education  Policy,  1986,  A  Pre-
 sentation,  to  serve  as  the  discussion  paper
 in  the  meetings  of  the  Central  Advisory
 Board  of  Education’  and  National
 Development  Council  which  will  be  held
 on  27th-28th  April  and  29th-30th  April,  1986

 respectively.  Copies  of  this  document  are
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 being  placed  in  the  Parliament  Library  for
 the  information  of  the  Hon’ble  Members.

 The  final  statement  containing  the  draft
 National  Education  Policy  1986.0  will  be

 placed  before  this  House  for  consideration
 and  approval  during  the  current  Session
 of  Parliament.

 12.09  hrs.

 MATTERS  UNDER  RULE  377

 [Translation]

 (i)  Need  to  set  up  industries  in  the  Public
 Sector  in  every  district  of  Madhya  Pra-
 desh,  particularly  in  Bondelkhand

 SHRI  DAL  CHANDER  JAIN  (Damoh):
 Mr.  Speaker,  Sir,  I  want  to  draw  the
 attention  of  the  House  to  the  following
 matter  of  publ'c  importance  under  rule
 377.

 Bundelkhand  is  a  backward  and  no-
 industry  region  of  Madhya  Pradesh  It
 lacks  resources  also.  The  people  of  this

 region  have  to  migrate  to  big  cities,  leaving
 their  hearths  and  homes  behind.  The

 people,  who  are  left  there,  indulge  in
 crimes  like  thefts  and  dacoities.  As  a
 result  thereof,  an  z#tmosphere  of  terror

 always  prevails  there.

 I  would,  therefore,  submit  that  for  the

 development  of  Bundelkhand,  a  big
 industry  must  be  established  in  each  dis-
 trict  in  the  public  sector.  The  Central
 Government  should  provide  every  kind  of
 facility  to  those  people  who  are  willing  to
 set  up  industries  there  so  that  the  deve-

 lopment  of  that  area  tikes  place  and  the

 people  may  get  employment  opportunities
 and  they  may  not  have  to  migrate  to  the
 Cities.

 {English

 (ii)  Demand  to  restart  the  Rohtas  Group  of
 Industries,  Bihar

 PROF.  K.  K.  TEWARY  (Buxar):  Sir,
 the  Rohtas  Group  of  Industries  in  Dalmia

 Nagar.  Rohtas  in  Bihar,  comprises  of

 industries  like  Paper,  Cement,  Asbestoes,
 Steel,  Vanaspati,  Engineering  goods,  etc.
 This  is  the  main  industrial  group.of  Bihar,

 employing  8,000  people  in  Paper  Industry,

 {2I  ?  Matter  Under  Rule  377.0  306

 4,200  in  Cement  Industry,  600  in  Asbestoes
 Industry,  600  in  Vanaspati  Industry,  2,000
 in  General  Offices  and  many  others  in
 other  industries  making  a  total  of  15,000
 people.  They  were  getting  about  Rs.  1
 crore  by  way  of  salary/wages.  The
 Industrial  Groups  was  incurring  an_  addi-
 tional  expenditure  of  Rs.  1  crore  on  other
 accounts.  Lakhs  of  families  of  Dihri  in
 Bihar  were  earning  their  livelihood  from
 these  industries.

 These  industries  have  been  lying  idle
 for  nearly  three  years.  It  is  learnt  that  an
 amount  of  Rs.  25  crores  is  outstanding
 against  them.  it  estimated  that  Rs.  60
 crores  will  be  required  to  re-start  these
 industries.

 At  present,  the  people  who  were  wor-
 king  in  them  are  au  on  the  verge  of
 starvation.  Some  of  them  have  lost  their
 lives.

 The  employees  were  not  paid  their  sala-
 ries.  The  Supreme  Court  had  given  a
 verdict  for  payment  of  salaries/wages  to
 the  employees  but  the  same  have  not  been
 paid  so  far.

 Representations  were  made  in  the
 matter  to  the  Prime  Minister,  the  Minister
 of  Industries,  Gove-nment  of  India  and
 Chief  Minister  of  Bihar.  Several  letters
 were  written  to  the  owners  of  the  Indus-
 trial  Group  mentioning  that  the  Industries
 established  by  them  were  sinking.  But
 nothing  has  been  done  to  re-start  the
 Industries.

 Therefore,  the  Government  is  urged
 upon  to  look  into  the  matter  and  tcke
 steps  to  facilitate  the  re-starting  of  Rohtas
 Group  of  Industries  to  enable  the  people
 affected  to  earn  their  livelihood.  This  is  a
 matter  of  urgent  public  importance.

 (iii)  Need  to  revert  to  earlier  time  Schedule
 and  route  of  Super  fast  Train  915  ard
 916.0  running  between  Puri  ‘and  New
 Dethi

 SHRI  CHINTAMANI  JENA  (Balasore):
 To  fulfil  the  long-cherished  demand  of  the
 users  as_  well  as  of  the  State  Government
 of  Orissa,  the  Railways  have  introduced
 the  Superfast  Train  915  and  916.0  from  the
 major  tourist  spot  and  famous  holy  place
 Puri  te-Mew  Dethi  from  November  1984,


